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FINANCIAL EXPRESS

DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

INTELLIVATE CAPITAL ADVISORS LIMITED

Registered Office: 1104, A Wing, Naman Midtown 11" Floor Senapati Bapat Marg, Prabhadevi, Mumbai — 400 013, Maharashtra,
Tel. No.: (022) 2439 1933; Fax No.: (022) 2403 1691

Website: www.intellivatecapitaladvisors.in

OFEM OFFER FOR ACQUISITION OF UP TO 9626991 [(MINETY-51X LAKHS TWENTY-5IX THOUSAND MINE
HUNDRED AND NINETY-ONE) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RE.1.00/- (RUPEE ONE
OMLY) EACH ("OPEN OFFER EQUITY SHARES") FROM ALL THE PUBLIC SHAREHOLDERS OF INTELLIVATE
CAPITAL ADVISORS LIMITED ('ICAL" OR TARGET COMPANY") BY SATYANARAYAMNA REDDY GARLAPATI
('ACQUIRER 1'), SUKUMAR REDDY GARLAPATI (fACQUIRER 2') AND SUMATHIINFRATECH PRIVATE LIMITED
['ACQUIRER 3') (HEREINAFTER COLLECTIVELY REFERRED TO AS THE 'ACQLUIRERS') AT AN OFFER PRICE
OF RE.1.70/- ([RUPEE ONE AND SEVENTY PAISE OMLY) FER EQUITY SHARE.

This Detailed Public Statement (hersinafter referred to as 'DPFS') is being issued by CapitalSquare Advisora
Private Limited, (hereinalter referred 1o as “Manager to the Offer'), Tor and on behall of the Acquirers, in
compliance with Regulation 13 (4), Regulation 14 (3), and Regulation 15 (2) and such olher applicable Regulations
of the SEBI (SAST) Regulations pursuant to the public announcement dated Tuesday, June 15, 2021 (hereinafter
referred to as ‘Public Announcement) in relation to this Ope
Board of Indla (herelnatter referred to as "SEBI'), BSE Limited (hereinafier referred 1o as ‘BSE Limited” or the
'Stock Exchange’), and the Targel Company al its registered office, in lerms of Regulation 3 {1) and Regulation
4 of the SEBI [SAST) Regulations. The Public Announcement was sent to SEBI, the Stock Exchange
Target Compamy on Tuesday, June 15, 2021, in terms of Regulation 14 {1) and Regulation 14 {2) of the SEBI (SAST)
Regulations,

Far the puspases of this Deatailed Public Stadamant, the following tenms shall bawve tha meaning assigred 1o hem bk,
‘Business Day’ means any day other than a Sehrday, Sundey, oramy day onowhich the banks in India or SEBH ia pemitted
e bn crlasad,

'‘Equity Shares' means the fully paid-up equity shares of the Target Company of facs value of Re. 1.00'- (Rupes Cneonly) each.
‘Tdentified Dale’ rmeans B date faling on the 107 fenth) working day prior to the commencemant of the lendaring period,
for the purpase of determining the Publc Shanshalders lo whom the Letter of Offar shall be sent

‘Offer Period' has the same meaning a8 ascribed to i in the SEBI (SAST) Regulations.

‘Public Shareholders’ means all e eguity sharehobders of the Tanget Company exchading (i) the sharehalkders lorming
a part of the promotan’ promaters group of tha Targat Company; (i) partias Lo tha SPA [definad Balow); and (i) any persons
acting in concert or deemed 1o be acting in concert with the persons set autin (i) and (ii).

‘Bhare Purchase Agreemment’ o "SPA means an agresermend dated o Tussday, June 15, 2021 entered amangst the
Acquirars and tha Promatar Sallars, namely baing (a) Leana Vipul Maodi, (b Vipul Jayantdal Modi, (2} Vipad Javastilal Modi
HUF, (d) Chandrakanta Jayantilal Mo, (2} Jimast Vipul Modi, (1) Mileni Vipul Modi, [g) Jimest Developsrs Private Limited,
ih) Riock Bultders And Developers Frivate Lmited, gnd (i) Jinal Fin-Vest Private Limnited,

Woting Share Capilal’ maan:s fha fully diluled equity wvoding share capita] of the Targed Cormpasy as ol the 107 (lenth) warking
day from the closure of the tendering pencd of the Oiffer.

‘Working Day’ has the same meanng as ascribed 1ot in the SEBI (3AST) Reqgulations

n Offer, which was filed with Securities and Exchange

and to the

DETAILS OF THE ACQUIRERS, SELLERS, TARGET COMPANY AND OFFER

INFORMATION ABOUT THE ACQUIRERS

SATYAMARAYAMNA REDDY GARLAPATI (ACQUIRER 1)

Acquirer 1 isthe sfo Janardhan Reddy Garapati, aged 52 vears, Indian resident, bearing Permanent Account Number
AECPGE25R5" under the Income Tax Act, 1961, resident at Flat No. G-1, Sal Santhoshi Reskdency, 12-13-677/52,
Kaamti Calony, Steeet No, 1, Tamaka, Hyderabad = 500 017, Telangana, India. The Email 1D of the Acguirar 1 i
gsnreddy 2003 & gmail.com and contact number s +51-9848025754;

Acquirer 1 has completed his Master of Arts frem Osmanka Linlversity and has more than 20 (Twenty) years of
expErience in the feld of Facility Managermant, Inlrastreciung, Agrculbung, e,

Acquirer 1 is the Elder Brother of Sukumar Reddy Garlapat {Acguirer 2;

Actpuingr 1 is one ol the director of Sumathl Corporate Facility Management and Senices Privata Limied, and is the
dasignatad partner of Sriven Labs LLP;

The Met worth of Acguirer 1 as on Fridey, 30 Apnk, 2021, 15 R, 350,72 Lakhs (Bupess Theee Hundrad and Fifty Lakhs
and Seventy-Two Thousand Onhy) and the same |s cerlified by Gundla & Co. | Chartered Accountants, Membership
Mo 2037540, Firm Ragisiration Mo, 0077895, hanng s olfice al Flal No, 202, Sneha Enclase, H-Mo. 3-6-207,
Magdoom Marg, Himayat Magar, Hyderabad — 500 029, Telangana, India, Tel. Mo. 040 — 23262547, Email:
gundla.ca®@gmail.com, cagundla @ gmail.com;

SUEUMAR REDDY GARLAFPATI (ACQUIRER 2)

Acquirer 2 is the 5o Janardhan Reddy Gardapati, aged 46 years, Indian resident, bearing Permanent Account Mumissrs
AEGPGOSTER under the Income Tax Act, 1961, resident &t 101,12-13-484/4 and 5, Poulomi Bride, Station blo, 1,
Tarmaka Flat Mo, 101, Marredpally, Musheerabad, Hyderabad - 500017, Telangana, Indsa. The e id of Acguines
2 5 subkumear @ sumathilin and contact no, s 040-27847973,

Acopuiner 2 hodds Post-Graduation degree in Commerce from Osmanéa University and has got immense knowledgs
in Infrastruciune and established Sumathi Infratech Private Limited in the vear 2010 and SUDI.‘-'E'-BSfu"!.I' rurnning the
Business from past 11 years. He has experiences of more than 15 yaars in the field of Facility Managemeant, Liaisoning
with Government Depariments, Agnrculture, Seed Processing. eic;

Acquirer 2 is the Direcior of Sumathl Infratech Prvate Limsed (Acquirer 3}, Sumathl Seeds Private Lirnded, Telangana
Alines Privabe Limited, Sumathi Crop Scienos Private Limited, Sumathi Waste Maragement Senices Private Limited;
Acquirer 2 is an Additional Director of Caspian Agro and Infrastructure Private Limited, and Managing Director of
Surmathi Corporate Services Private Limited

Acguirer 2 is also an Indvidual Parfner in Pamsiram Predhwi Builders LLF, and a Designated Parinerin Soven Labs LLF;
Acouirer 2 is the younger brother af the Acquirer 1 Satyanarayana Reddy Garlapatl,

The Mat waorth of Acquirer 2 as on Friday, 30 April, 2021, &5 As.1,063.31/- Lakhs (Rupeeas One Thousand Fifty- Thraa
Lakhs Thirty-Ome Thousand Only) and the same is cerified by Gundia & Co.. Charared Accountants, (Membership
Mo 2037545, Firm Regisiration Mo. 0077885, having #= office at Flat No. 202, Sneha Enclave, H-MNo. 3-6-207,
Magdoom Marg, Himayal Magar, Hyderabad — 500 029, Telangana, India | Tel. Mo, 040 — 23262547,
Ermail: guncia.ca & gmail com. agundla & grivil con;

SUMATHI INFRATECH PRIVATE LIMITED (ACQUIRER 3)

Thaz Acruires 3 i5 & private lirmbed com pany mcorporabed on Septambar 30, 2010 0under the prosisions ol he Gompanios
Act, 1956 bearning Permanent Account Mumber” AADCSEEBSN under the Income Tax Act, 1961, bearing Corporata
Identification Mumber U45200AP2010FTCOT0653. ThEI‘E has been no change in the name of the Fu:q.hre: dsince
r-eglme&:i affice of the ﬁ-ﬁ:ulrl"rﬁ Is situated at F'k:uan EI Uurm Magar i}c:nlun-,- Pumaguna H'..'uer*at:'-au 500 D&,

Telangana, India;

The Acquirer3 s an unlisted company which majody operates in infrastructure projects for both Govemment as well
2% prvale secior. Acquirer 3 does nod Delong 10 any Oroup,

The equity shares of the Acquirer 3 are not listed an any stock exchanges;

The Autnoriged Share capital of the Acquirer 3 is Fs.3,00,00,000,000 (Rupees Three Crores Only) compramesing
ol 30,00,000 {Thirty Lakiny equity shares of face value of Bg.10.004 (Rupees Ten only) and the issued, subschibed and
paid-up share capital of the Acquiras 3 is is As.1,000000.000- [Rupees One Lakh Only} comgaromising af 10,000
{Ten Thousand) equity shares of tace value of Rs.10.00/- (Rupees Ten only);

Set out below s the Shaf'l.‘.htlll'.lir'lg pratbern of the Acquirer 3,

Mame of the Shareholder Mo. of shares held | % of total issued shares
Sururmar Reddy Garlapab 7000 TR

_ ‘Satyanarayana Reddy Garapati | 2800 20000
Farmesh Akula 100 1,007

The kay financial information of the Acguiner 3 based on s awdited standalons financial slatements as of and for the
financial years ended March 31, 2018, March 31, 2020, and March 31, 2021, iz set out below

(Re.in Lakhs)
Particulars Yearended | Yearended | Yearended
31032021 | 31032020 | 31032019
(Audited) | (Audited) | (Audited)
Total Revenue 21.48 1675 52 43
 Met Income i.e., Profit (Loss) After Tax 443 | 118 556
EPS{inRs) | 443 11.86 G5E3
"~ Net worth /Sharenolder Funds 038 {4.08) (5.24)

CONFIRMATIONS BY THE ACQUIRERS

The Acquirer 1 and Acoquiner 2 are related to each other as brothers, Further, the Acquirer 2 is one of the director on
o of the Acguirer 3, In acdibion to the: above, both the Acquirer 1 and Acouirer 2 are the shareholders of the Acquines
3, and hanca all the Acquirers arg refated ko ong anathos;

Ason date of this DPS, none of the Acquirers have any interest ! relationship in the Targset Company mor do they hold
army Equity Shares of the Tanget Company, except in lerms of the propesed acquesition as contermnplated vick the SPA;
Mone of the Acguirers have been prohibited by SEB! from diesaling in securities, in terms of directions issused under
Section 118 of the Securities and Exchange Board of India Act, 1992 (hersinatter refemred to as ‘SEBI Act'} or under
any ofher Reguiation made under the SEBI Act,

Thee Acduairers have confinmed thal they are nod calagonzed as a "Wilhe Detaulte” 5 tarms of Bagulation (1)(ze) of
the SEBI (SAST) Regulations. They have further confirmed that they are not appearing in the wilthd defaulters list of
the Reserye Bank of India.

Az on the date of this DPS, the Acquirers have conlirrmed thal ey ang not decianed as a fugilive econamss oflendes
undar Saclion 12 of the Fugilive Economic Offenders Act, 2018,

Ag on the date of this DP'S, the Acoguirers ane not iorming & part of the present Promoter group of the Tamet Compansy,
Fuerthes, there isfare no nomanaals ) of the Acquiress on the Board of Disectors of the Target Comgany,

There are no persons acting in concert in retation to this Offerwithin the meaning of 2(1)(q)(1) of the SEBI [(SAST]
Regulations,

The Acouiners undertake that they will nol sed the Equity Shares of the Tanget Company, held, and acguired by tham,
it any, during the Offer pericd in terms of Regulation 25{4) of the SEBI (SAST) Regulations.

INFORMATION ABOUT THE SELLING SHAREHOLDERS:

Tha details of the selling sharaholdars {the "Selling Shareholders”), whi have enterad into the Share Puschase
Agreement with the Acquirers is as stated hereunder,

| Sr. [Name & Address of Sellers Mature | Equity Shares; Parl of the
Mo, Helding Prior Promoter/
to SPA Promoter Group
(Yes/ Na)

% Ta
Paid -up
Equity
Shares

1. |LeanaVipul Modi B4 75550 YBs a7 2%
PAM: AABPM1418R

Ramakunj, 4th Flooe, 15548,

Sir Bhalchandra Hoad,

Meaar Khande Parkar Hospital, Hinde Colany,

E Eladar MIJITII:IEI 4{IIZI 014, Maharashira, India |
2. |Vipul Jayantilal Modi

PaM: AABPKI141TA

Ramakunj, 4ih Floor, 1554,

Sir Bhalchandra Road,

Mear Khande Parkar Hospital, Hindw Colany,
Cradar, Muribail - 400 01 4, Maharashira, Inda | |

Tindwidual| 2972580 Yesg T 957

3 | Vipul Jayantilal Modi HUF HUF 14,777,300 Yes | a7
PAR: AAAHNVOEDOH

Rarmakurng, 4th Floos, 1554,

Sir Bhalchandra Raad,

Mear Khande Parkar Hospital, Hindu Colony,
Cradar, Murnbai - 400 014, Maharashira, Inda |

4, |Chandrakanta Jhrandital Modi

PAM: ADIPNMED14B

Ramalounj, 4th Floor, 1554,

Sir Bhatchandra Road,

Mear Khande Parkar Hospital, Hinduw Colony,
Dradar, Mumbai - -1I2|[| L'|1-':| Maharalal'nra Inka |

Irncinaciuzl 304,500 Yas .98

5, ._Ilr'r'll'l‘rE[".n"r;:q,JIMI_‘:dl

PAM: ACEPMBZ2E1G1 204
Techno Heights, Plal Mo, 155/
Sir Balachandra Boad, Hindw Golony
basidies Khanderparkar hosgital Dadar,
Murmbsad - 200 014, Maharashina, ndia

I sl 1,086,000 Yes 034

6. |MiBoni Vipul Modi | Indiadual
Par: ACGDPM1373R

Rarmakun), 4th Floor, 1554,

Sir Bhalchandra Road,

Mear Khande Parkar Hospital, Hindue: Colony

Dradar, Mumbal - 400 014, Maharashira, Indka |

1,000 Yas 000

7. |dJimmed Developars Prvale Limied

PAM: AAACIZ2BEK

1104, AWing, Maman Madkown 11th Floor
Senapati Bapat Marg, Prabhadew
kumbai - 400013, Maharashira, India.

B s e R S R e e e e —

Privale
Limited
Caormpary

1,06,000 s 0.34

8. | Rock Budders and Developers Privete Limited | 1,06,000 fes | oad
PﬂN:AhACHﬁEEEﬂHm.AWIng !.J|'|'||1|_=-{J
Maman Mictossn 11th Fleor Senspat BapatMang, | Comgarny

Prabhacded Mumbal - 400 01:3, Maharashira, India |

g |Jinal Fin - Vest Private Limited | Private
PaM: AAACISREERFT104, AWing, Limited
Maman Midtown 11th Fioor Senapati Bapatbang, | Compary
Prabhacied Bumbiai - 200013, Maharashira, Inda |

1,086,000 Yas 034

TOTAL 1,36,52,940 | |
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CIN: L67190MH2011PLC214318

The Sellers have proposed to sell 1,36,53,940 (One Crore Thirty-Six Lakhs Fifty-Three Thouwsand Mine Hundred and
Frrly) Equity Shares to the Acguirars constituling 43.97% af tha total paid wp Egquity Voling Share Capetal of the
Company pursuant to SPAdated Tuesday, June 15, 2021 &t a price of Re.1.700- per Equity Share.

The Seliers have confirmed That they have not been prohibited by SEBI from dealing in securites, infems of drections
ssued under Section 118 of the SEB! Act, 1892, as amended orunder any other regulation made under the SEB1Act,
1952,

The SeBers do nod balong o any Group.

INFORMATION ABDUT THE TARGET COMPANY - INTELLIVATE CAPITAL ADVISORS LIMITED {ICAL)
ICAL was incorporaied on March 03, 2011, under the provissons of The Compainies Act, 1958 with the Regestrar of
Companies, Maharashira. The Corporate Identification Murmber of Tanget Company is LEF180MH2011PLC214318,
There has been no changs inname of the Target Company in the last 3 (three) years. The Target Company hasits
Registarad Ofce al 1104, A'Wing, Maman Midicwn 111h Floor Senapali Bapat Marg, Prabbadend Mumbai - 400013,
kaharashira, India,

As ondate of this DPS, the Authorized Share Capital of the Tanget Company is Rs.3,50, 00,000 divided into 3,50,00,000
Equity Shares. The issued, subscribed, and paid-up Equity Share capstal of the Target Company is Rs.3, 10,54, 810/~
conssting of 3,10.54,810 Equity Sharas, s on dabe the Targed Company doas not hawe any parly paid Equity Shares,
These are na outstanding warrants or options or similar instruments, convertible inlo Equity Shars at a later stage.
Mo Equity Shares are subject 1o any lock in chigations.

The entire Equity Share Votimg Share Capétal of ICAL is listed at BSE Limdted, Mumbai having [SIN INE1TEM0T021,
The Equity Shares of the Target Company are placed undsr Group "X T having a scrip code of "S34732" & Scrip 1d;
INTELLADY on the BSE Limited, However, the trading In Equity Shares is under Graded Sunvelllance Measures
{GSM): Stage (.

The Equity Shares of ICAL ane not frequenthy ireded om BSE within the meaning of explanation provided in Regulation
2(ji of the SEBI (SAST) Regulations.

Brief audsted Financial Infarmation of the Targat Company for the Financial Years ended on March 31, 2021,
Masch 31, 2020, and March 31, 2012, ame as lollows

| Particulars Year ended | Yearended | Year ended
032071 | 31032020 | 31032019
(Audited) | (Audited) | (Audited)
Total Aevenue 39,50 41.28 41.45
Net Income i.e., Profit/ {Loss) Atter Tax_ 1518 | 1940 2645
| EPS(nAs) 0.04 006 | 008
Mat worth 'Sharshaldar Funds 41384 J08.84 723
The prasant Board of Directors of 1ICAL are as follows:
Sr. No.| Name Date of Appointment | DIN | Designation
1. | Leena Vipul Mod 0303201 QL o Managing Careclor
2 | Vipul Jayantital Mo 03032011 DOTI6 116 Crirector
4 | Paresh Tulsidas Vora 10020 QOALEER Achditicrsal Incepencent Dengcior
4, | Anil Govindgas Popat 1 O OOvEES4n | Additional Independent Director

DETAILS OF THE OFFER:

This Cefer is a mandatony offer in compliance with Regulatons 3(1) and 4 and other applicable provisions of the SEBI
[SAST) Regulations pursuant fo the execution of the Share Purchase Agreement to acquire the shares S vofing ights
atcompaniad wilh comral of and aver the Tanged Compary,

The Acduingrs ane making an Open Offer lo acquing 98,26 897 Equily Shares of Ra. 1.00/- each régrasanting 31.00%
of the voting share capital of the Target Company, ata price of Re. 1,07 (Rupeeas One and Sewventy Paisa Only) per
Equity Share (the "Offer Price") aggregating to a total consideration of Rs.1,63,65,885 - (Rupees One Crore
Sacty-Thnee: Lakhs Sisby-Five Thowsand Eight Hundrad and Eighty-Feva anly) ['Maximum Open Offer Consideration”)
pansabba in cash, in accordance with the provizsons of Reguiation 901 )ia) of the SEBI (SAST) Regulations, subject 1o
the terms and conditions set outin the PA, DPS and the Letter of Cifer ('LOF"/ “Letter of Offer”) subject to the terms
and conditions mentioned hanainattar.

This Olpen Cifer is mads under the SEB| {SAST) Regulatons to all the shareholders of the Target Company as on
an Friday, July 23, 2021 (dentilied Date”), other than partes o the SPA and fhe Acguiners wndar Regulation 7(E)
afthe SEBI (SAST) Hegulations,

T the best of knowledge and befief of the Acquirers, as of the date of this DPS, there are no other statuiory appeovals
required for this Opan Offer. Howeever, if any other statutory approvals are required prior io completion of this Cffer,
this Orfer wiould be subject 1o B receipl ol such other statulory approvals thal many become applicatik: Blar

Thiz Aoousess Py neither accuensd nor been aiofled any Eguty Sharas chuning e 52 weeks' penod pror ko the date
ofthe Fa,

This Cffer is not conditional upon any minemum evel of acceptancs interms of the Regulation 14{1) of the SEBI (SAST)
Requlatons and is nol 8 competitive bid in terms of the Regulation 20 of the SEBI (SAST) Reqgulations.

The Crfer is not pursuant to any global acquission resulting in an indirect acquisiion of Equity Shares of the Tangst
Cormparry

The Manager i the Ofler e, CapitaiSquare Advisars Private Limiled does not hold any Equity Shares in the Tanget
Company as on the date of appointment as Manegerio the Ofter, They dedare and undertake that they shall not deal
i the Equity Shares of the Target Company during the period commencing from the date of their appointment as
Manager to the Cifer to the expiny of 15 Days from the date of closure of this Opan Oifer,

This Offer is subject to the recespl of the statutory and cther approvals of this DPS. In lerrns of Reguiation 23(1)(a)
of the SEBI{SAST) Regulations, if the statutony approwvals are not received, the Offer will stand withdrawn

Thizs DPS is being published in the following newspeperns:

[ Publication Language Edition
Finamcial Express English All Editions
Jarsatta (Hindi) Hindi All Editicns
Murmibai Lalkshadweean Marathi Mumibai Edition

The Equity Shares will be acquired by the Acquirers free from all liens, charges, and encumbrances and together with
all the rights attached 16, inchuding all the rights 1o dvidend, Banus and rights offer declared tharaof,

Cuerrantly, e Acquirers do nol have any infenlion o dspose-off ar dbenviss ancumbser amy' malarial $s5es o
investments of the Targed Company, throwgh sale, lease, encumbrance, reconsiruction, restructuning or othenwise,
other than (a) in the ordinary course of business{including for the disposal of assets and creating encumbrances in
accordance with business or financing requiraments), or (b) as already agreed, disclasad andfor publichy announced
by the Target Company, or (¢) on acoount of reguiatony appravats or conditions, or compliance with any kw that Is o
becomes binding on or applicable to the cperations of the Target Company.

If the Acquirers imlend to alenate any materal asset of the Tanget Compary (other than as disclosed above) withina
pariod of 2 (twic) years from the date of compdstion of this Open Ofier, a special resclution of the shareholders of the
Target Company or any of ts subsidiaries, as applicable, inaccordance with proviso 1o Regulation 25(2) of the SEB
[SAST) Reguiations, woulkd be taken before umdertaking any such abenation of amy matenal asssts.

Lubsequent to the completion of the Open Oifer, the Acquirers resende the ight o streemlinerestructune the operations,
assets, liabilibes and! or businesses of the Target Company through armrangementreconstructon, restneciuring,
buyhacks, merger, demerger and' or sake of assets or undertakings, after compketion of the Open Offer. The Acquirers
may also consider disposal of or otherwise encumbering any assets or mvestments of the Target Company through
sabs, lease, reconstruction, restruciunng and! or re-negediation or terménation of existing contfractualioperating
arrangameants, for restruchesng andfor rabianalising the assets, imestmants or liabiities of the Target Comparny, 1o
improwe operational efficlences and for ather commercial reasons. The board of dinectors of the Targe! Company wil
take decisions on these matters in accordance with the requirements of the business of the Target Comgpany inline
with opporunilies or changas in ecanomis circumstancas, from fime o lime and in accordance with and as parmitied
by applicable law

The Equity Shanes ame isted on BSE Limiled. As per Regulation 38 ol SEBI {LODR) Regulations, 2015 read with Fule
194 of the Secumies Contract (Regulation) Rules, 1957, as amended (SCRRA'), the Tamet Company Is reguired to
mairtain at keast 25% Pubbc Sharaholding, on continuows basis for isting. Purssuant o completion of this Opan Ofear,
assuming full acceptance, the public shareholding in the Target Company will not Tall below the minimurm pulic
sharehciding requirement as per SCHR and the SEBI (LODR) Reguiations,

BACKGROUND OF THE OFFER

The Acquirens hawve entered into 3 Share Purchase Agreerment dated Tuesday, June 15, 2021 with tha Sellers, forming
a part of the Promoter and Promoder Group of the Target Company, wherein itwas proposed that they shall purchase
1,36,53,%940 Equily Sharas (haneinadber collectively rmalamad bo as ("Sake Shanes™), constiluting 43.97% of the Valing
Share Capital of the Target Company al a price of Re 1. 70 (Rupeas Dne and Saventy Pasa ondy) per sale share
[("Megotiated Price”), aggregating to Rs.2,32, 11,688.00 /- (Rupees Two Crones Two Lakhs Forty-Four Thousand
Six Humdred only) (Purchase Considaration”) payable in cash accompanied wilth change in control of and ovar the
Tanget Company.

Puirsusnt bo the execution of the SPA, this mandatosy Open Offer i being made by the Acguiners in compliance wilh
the Regulations 3(1) & 4 of the SEB| (SAST) Ragulations.

The Ofier Price ia payable in cash, in sccordance with Regulation 8(1} of SEBI (SAST) Regulations.

The prime object of the Ofier is 1o acquire substantial acquisition of Equity Shareatvnoting rights accompanied with
ihe change in condral and managameant of the Target Company.

This Opan Cfter s for acquistion of 31.00% of the Voling Share CGagital of the Tasged Compary. ARtar the complation
of this Open Offer and pursuant (o ransfes of Equity Shanes so acquired under SPA, the Acguiners shall hold gty
of the Equity Shares.

The Acquirers resenve the right 1o reconstitute the board of directors of the Target Company in accordance with the
provisions of the SEBI{SAST) Regulations, 2071, the Companias Act, 2013 and othar applicable law.

Pursuani 1o the Offter and the ransactions contarmplatad in the SPA, the Acguirars shall becorme the Promalens of the
Target Comgsany and, the Sellers will cease fo be the promoter of the Target Cormpany in accondance with the provisions
of Regulafion 31A {100 of the Securities and Exchange Board of India (Listing Obligations and Cisclasure Requirements)
Reguiations, 2015,

SHAREHOLDING AND ACQUISITION DETAILS

The curment and proposed sharshalding of the Acquiress in the Target Company and the datails of thair acquistion
anz as follows

&r, |Particulars Mo. of % of Equity
Mao. Equity Shares | Shares/ Yoting
Rights
1. [Shareholding before PA, i.e., Tuesday, June 15, 2021 Mil _ Nl
2 Eh-:ue:hull:llrlg.mﬂha Phdate as ﬂgreazlmhe.:u:qwadﬂlruugh 1,36 53.944} 2357
SPAdated Tuesday, June 15, 2021
3 |Equity Shares aoogured between the B date and the DPS date il Ml
4, |Equity Shares to be acquired in the Open Offer 96.26,991 31.00
(assumang full acceptances)
5 |Post Ofer sharehodding (*) as on 10th working day afier closing of 2328053 497
tendaring periad)
* dssvrming aif e Equity Shanes which ane offened arg accepled it the Opan Offer
DFFER PRIGE

The Equity Shanes of the Tangel Company ane isted at the BSE Umited (BSE) only. The Equity Shares ang placed under
Group XT having a scrip code of “534732° & Scnp |d: INTELLADY an the BSE.,

The total trading tumover inthe Equity Shares of the Target Company on BSE based on treding volume during the
twalve calandar manths prior o the manth of PA{Juna 07, 3020 to May 31, 2021) is as given below:

Stock Total Mo. of Equity Shares fraded Total Mo. of listed Total Trading Turnower
Exchange during the Twelve cabendar equity shares of the (#s % of total equity
meonths pnur to the month of FA Target Company shares Listed)
BSE 112,138 2,10,54,810 ' "0.96

Biased on tha above information, Equity Shares of Target Company ara not freguently traded Equity Sharas within tha
meaning of explanalion provided in Regulation 2(j) of the SEBI (SAET) Regulations.

The{ifer Prica has been determined considenng the parametens a5 set out under Regulation & {2) of the SEBI [(SAST)
Regulations. &5 undar;

t

__I.

._I

il

VIL

VI

: Email Id: secretarial @ intellivatecapital.com

A Bhevesh Rathod, Proprietor of Ms Bhavesh Rathod & Co. Charered Accountants, (Firm Registration |
Mo, 12020460, having thelroffice at 4101, Shelter CHSL, CSC Road, Dahisar [Eass), Mumbal — 400 068, Maharzshira, |
India, Tel: +91 9769113490, E-mail; info & cabhavesh@ grail.com vide valustion carificate dated Tussday, June 15, |
2021 has calculated the falr value of the Equity Shares of Target Company as Re. 1,36 per Equily Share,

In i of the paramelens considansd and presented in the fakie abowe, inthe opinion of the Acquirers and hanger o
the Offer, the Offer Price of Re. 1,700 per Equity Share being the highast of the prices mentioned above is [ustified in |
ferms of Regulation 8 (2} al the SEBI {SAST) Begulatans,

A5 on date there is mo revisian in Qpen Offer price or Open Ofier size. Incase of any revision in the Open Offer price I
o Oifer Size, the Acquirars shall comply with Ragulation 18 of the SEB| (SAST) Reguiations and all ather apphicabls |
provisions of the SEBI {(SAST) Regulations.

if there is amy revision inthe offer price on accoumt of fufure purchases f compating offers, it will b= dons only up o the |
period prior to one (1) working day before the date of commencement of the tendening period and woulkd be notified 1r!.
sharsholders,

if the Acquirers acquine or agree to acquice any Equily Shares or Vioting Rights in the Target Company during the |
aiffer pariod, whither by subscripton o purchase, al a prioe higher than the Offer Price, the Ofer Prios shall stand |
revised to the highest price: pasd or payabke lor any such acquisition in terms of Regulation 8(B) of the SEBI (SAST) |
Regulations, Provided thal no such acquisition shall e meacks atber the thind working day pror bo the commencensenl |
of the: lendering pedod and unk the expiry of the tendenng period. Further, in accondance with Reguiations 1844) and |
18(5) ol the SEBI {SAST) Raguiations, in case of an upward revision to the OBar Price or o the Offer Size, i any, on |
account of compeding offens or offwensise, thie Acquiners shall () maks pubic announcameant in g Same newspae ns |
inwhach this DP S has been published; and (§) simulanecusly notify to SEBI, BSE, and tha Target Company at its |
repstarad olfica. Such révision would be dong in cormphance with ofher lormaibies prescnbad undas the SEBI {5.5.5'!1
Regulations

If the Acquirers acquire Equity Shares of the Target Company during the period of twenty-six weeks after the tendering |
pariod at a price higher than the Offer Price, the Acquirers shall pay the difference between the highest acquisiion |
price and the Offier Price, to all shareholders whose Eguity Shares have been accepied in the Offer within sy days |
from the date of such acquisition. Howewver, no swch difference shall be peid if such acquisition is made under another |
Open Cfferunder the SEBISAST) Requiations, or pursuant to SEBI {Delisting of Equity Shares) Reguiations, 2021, |
ar open market purchases made in the ordinany course on the stock exchanges, not being negotiated acquisition of |
Equity Shares of the Target Company in any fomm. i
FINANCIAL ARRANGEMENTS I
In terms of Begulatan 25(1) of e SEBIHSAST) Reguiadions, the Actguiness have ddequate inandial resounces anu
hanve made firm financial arrangements for tha implemeantation of the Oifer in full et of their own sources! et worh |
ard i barrowings Iram any Bank and' or Fmancial Instilutions ars envisaged, M's Gundla & Co. Charbed Sccourtant |
{Firm Registration Mo, D0FTE35), having their office at Fiat No. 202, Sneha Endave, H. Mo 3-6-207, Magdoom Marg, |
Himayath Magar, Hyderabad 500 028, Telangana, India, Tel: 040- 23262547, E-mail: gundla.ca@gmail com, |
cagundla @ gmail.com vide cartdicate dated Friday, 11 June, 2021, that sufficierd resourcas are availabde with the |
Acqguirer 1 and Acguarer 2 for fulfing the obligations under this 'Offer in full. Further M's Kavadapu & Associates, |
Chartered Accountants, {Firm Registration Mo, 00173803}, having their office at 1-10-74/5/1, 2nd Floor, Chikoti |
Gardens, Opposite Shoppears Stop, Begumpet, Hederbad - 5000016, Telangana, india, Tek + 91 9700114985, E-mail:
kiranca, reddy & gmad.com vide cerificate dated Wednesday, 2 June, 2021, that sufficient rescurces are available -.-.-nh
the Acquirer 3 for fulfilling the cbligations under this "Cifer’ in full.

The maximunm consaderation payabke by the Acquirers o aoguire 85 .26,991 Equity Shares at the Offer Price of Re, 1. 707 |
{Rupees Oneand Seventy Patsa only) per Equity Share, assuming il acceptance of the Offer would be Rs. 1 5365885/ |
{Hupees Cne Crone Sby-Three Lakhs Soy-Five Thousand Eight Hundred and Eighty-Fiee anly). Inaccordance with |
Hegulation 17 of the SEBI {SAST) Regulations, the Acguiners have openad an Escrow Account under the rame and |
style of “ICAL - OPEN OFFER - ESCROW ACCOUNT® with ICICI Bank Limsted, Capltal Markets Division, 15t Floar, |
122, Misiry Bhawvan, Dinshaw Viachiha Road, Backbay Rectamation, Churchgate, Mumbai - 400 020, Maharashira, |
india ("Escrow Banker") and have deposied Rs 45,00,000.00 (Rupees Forty-Fhe Lakhs only) Deing mone than 26% |
of tha katall congidaration pavabde inthe Open Cffer, assurming Tull acceplance,

The Manager 1o the Offar is authonzed 1o oparabs the above-manboned Escrne accoumd 1o (he axclusion of al L:tl'rara f
arvd bean duly empovwsnsd 10 realize the value of the Escrow Account in terms of the SEBI (S5A5T) Regulatans,

Based an the aforesaid financial amangements and on the confirmations recened from the Escrow Banker and the |
Chartered Accoundants, the Manager to the Offer is satisfied about the ability of the Acquirers o fulfi their cbligation |
im respect of this Offer in accordance with the SEBI (SAST) Regulatians.

In case of upwand revision of the Offer Price andfor the Offer Slze, the Acquirens shall deposit addiional appropriate |
amount into an Escrow Account 1o ensure compliance with Regutstion 18(5) of the SEBI {SAST) Reguations, pror |
1o eflecting Such rewision,

STATUTORY AND DTHER APPROVALS

The Offer is subject to receiving the necessary approvalis), if any, from Reserve Bank of India, under tha Foreign |
Exchangs Management Act, 1999 and subsequent amendments thereto, for acguinng Equity Shares tendensd by |
non-residend sharehotders. if amy.

Az on the date of this DPS, to the best of the knowledige of the Acquirers, there are no ofther statutory approvals and! |
of ponsents required, However, the Offerwould b2 subject to all-statutony approvats 55 may be required and /' oF may |
subsequently becoms necessany to acquire &t any Bler date,

H Pubikc Shareholders whio ane ot prersons resacent in India (ncduding noen-resident Indians (CNRT ), oversaas corporale |
bodies ("OCE") and foreign insttutional investors ("Flis™)Foreign Portlclio Investors ("FPIS™) had required any |
approvals (including rom the Resense Bank of India "RBI, o amy other requiatony body) in respect o thae Equity Shares |
Freabed by ey, Ty il e ripuinad bo subrr Such prendods appeovals, thal they woulkd bave abtaned $or acquinig fholdng |
the Ecusty Shanes, in ander to lender the Equity Shares hetd by therm in this Open Offer, aiong with he oiher documents |
reguiresd bo b furmishied o berder sharas in s Opan Offes, In the event such appoovals and refevae] documsants ans nol |
subwmitted, B Acquerers nasene Ihes Aght 10 reject such Equily Shangs lendened in his Open Cifer

The Acguirera in terms of Regulation 23 of the SEBI {SAST) Regulationa will have a night not to proceed with the Odfier |
in the event the stabulony approvals indicated above are refused. bn the event of withdrawal, a public announcement wil
b= made within 2 working days of such withdrawal, inthe same newspapera in which this DPS has appeared.

In case of delay In receipt of any statutony approval, SEBImay, if satisfied that delay in receipt of the requisite approvals |
wias not due o gy williul defaul or neglect of the Acquirers o fallure of the Acquiness to dligently purswes te application |
for thie approval, grant extengion of time for the purpose, subject o the Acouiress agreeing 1o pay inkerest 1o the shareholders |
as drected by SEBI, mterms of Regulation 15(11) of the SEBI (SAST) Fegulatons, Further, If delay ocsurs on scoount |
of wiliul Setault by the Scauirers in oblainng the requisibe approvats, Reguiation 1713) of the SEBI (SAST) Regulations |
will also become applicable and the amaunt ling in the Escrow Account shall become ligble to Torfelure,

Excopl as stabad in clause V2], mo appeoval is reduenad Fom any Bank o finandcial insliltons o this Othar bo e basl |
of the knowladge of the Acquenars

TENTATIVE SCHEDULE OF ACTIVITY

Aciiviies Date Day |

Diabe of the PA June 15, 2021 Tipaday

Last date of pubkcation of Detailed Public Statament in newspapers June 22, 2021 Tussdey

Last date of filing of the Draft Letter of Offer with SEBI Junie 28, 203 Tuesday

Last date of Public Annowncement for Competing Citfer uty 13, 2021 Tuesday |

Lansd Deale bor receiving cormiments fram SEBI an the Drafl Ledler of Ofler
{In the evvand SEBI has nol soughit clarification or addifional information fram the
_Manager o the Utfer)

Identdied D-a#a

July20,2021 | Tuesday

July 23, 2021 Fricay

Last Date by which Letter of Ofler will be dispaiched to the public sharsholders
whose name appears on the register of mermbers on the ldentified Date

Juhy 30, 2021 Friclay

Last Drate by which comritbes of the Independent Directons of the: Target Wieckesday |
Cormpany shall give its recormmendation 1o the Public Shargholders of the

Target Company for this Offer

Augpst 4, 2021

Lagt date for revising the Offer Price / Crifer Siza August 5, 2021 | Thursday |

Crfer Opeaning Public Announcement Ariguest 5, 2021 Thursday

Date of commencement of lendenng period (Open Date) August 6, 2021 Friciay

__Date of closing of tendering period (Close Date)

" Date by which al requiramsnts ncluu:!r!«g payment of consideration would be
completed

_August 23, 2021

SEptemtrErE 2021

" Monday

Nare; Schedule of Activity may be changed bazed an SEB! approval

“Waniled Dale s oy for e punpose of delermmning he names of e shamsholoers 25 an such dale iowhom he Lelir |
of Offer wouid be sant. Al owners (reqistered or unregistened) of Equity Shares of the Target Company (except the |
Acguirers and Seliars) are elgibde fo parficipala in the Offer any e befare the Closure of the Offer,
PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER |
All owners of Equity Shares (except Parties to the SPA) whether holding Equity Shares in dematerialised form or |
physical form, registered or unregistered, are eligible to participate in the Offer any time befora closare of the |
fendering period. |
Persons who have acquired the Equity Shares of the Tanget Company but whose names do not appear in the register |
of members of the Target Cormpany on the ldentified Date or unregistaned ownens or those who have acquined the Equity |
Shares of the Target Company after the Identified Date or those who have not recelved the Letler of Offer, may also |
participate in this Offer

Tha Open Ofar will ba implemantad by the Acguirars through Siock Exchanga Mecharism as provided undar tha SEBI
(SAST) Regulations and the SEBI circular CIRCFIVPOLICY /CELL/ 2015 dated April 13, 2015 and circular no, §
CRFOMDCRACIRE 2016131 dated Decembaer 08, 2016 issuad by SEBI and on swch tarms and condfions as may be |
parmitlad by 2w from time 1o tima.

The Acpurers have appointed Hasivandss Memidas Securities Pyl Ltd (*Buying Broker) for the Open Offer through |
whom the purchase and settlernant of the Offer Equity Shares tendared in the Open Offer shiall be made, The n-:-nra-:’r
cetails of the Buying Broker are as mentioned below:

Harjlvandas Memidas Securities Pyt Lid.

31213, Hilite Mall, P. M, Road, Santacruz Wes!

Burnbiai - 200 034, Maharashira, Inda

Ted Mo,: +31- 9820061141

Email: Kari @ hnspl.corm, kark broker 234 @ gmail.com

Contact Person: Kanik Broker

B5E shall b= the Designated Stock Exchamge for the purpoae of tendenng Offer Equity Shares in the Opan Offer.

All public shareholders who desire to tander their Equity Shares under the Open Offer would have ta intimate their |
respeciive slock brokers I"Eﬂliﬁﬂ Brokers") within the neweal IFR g hours of the secondary marked, during the |
tendering period.

The detaibed process of Stock Exchange will Be provided in the Letter of Offer which shall be sent 1o the Pubsc |
Ehareholder of the Target Companmy.

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEM OFFER WILL BE |
AVAILABLE IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE SHAREHOLDERS OF THE |
TARGET COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATICN

a
i

The Acqudrers accept full responsibility tor the infoemation contained in the Public Announcement’ Detalled Pubilic |
Slatemant and for the obligations of the Acquirers as laid down in the SEBI (5AST) Regulations and subsequent |
amendments made thereot,

The Acquirers have sppoirted Purva Sharegistny (India) Private Limited, as the Registrar to the Offer, heving corporata |
oifice at @, Shiv Shakli Indusirial Estata, J R Boricha Marg, Lower Paral (E), Mumbai - 400011, Maharashtra, India,
Teal Mo 252 - 2301 8261, 2301 2517, Fax Mo (22 - 2301 2517, E-maiHd support & pusvashare.com ;. SEBI Regisiration |
Mo INRDO00011 12, The Conkact Parson is Ms. Deepali Dhwiri.

Thie Acquirers have apponled CapitalSquang Advesors Private Limibed as Marsager (o the Open Offer
This Detailed Public Staternent will also b= available onwebsite of SEBI atwwnssebigoim.

Issued by the Manager to the Ofer On behall of the Acquirers

Particulars Price
(In Ais. per share) N + |MANAGER TO THE OFFER:
Regofoned Pris under e SPA I CAPITALSIJUARE  |cAPITALSQUARE ADVISORS PRIVATE LIMITED
The Valume WEIghEEd Average Price paid or payable for acquisitions by the Acguirers MA | ], ! - 208 27 Floor. AARPEE Center MIDC Road Mo 11
during 52 weeks immediataly preceding the date of PA | . L e Carig e .
e - 'IEEH'!II'IFJ[UI]F'H"”D create value CTS 70, Andhari (E), Mumbai — 400 093, Maharashtra, India
Highest price paid or payable for acquisitions by the Acquirers during 26 weeks MNA Rt 5 Tel: 022 FAS4 0000 191 SET742 33530
mmediately preceding the date of PA Fax: 022 G584 3998
Thee Valurme Weighted Avaerage Market Brace of Equiby Shareslora pariccd o sty brad ing My Website: waow capsalsquang.in
days immedialely preceding the date ol the public announcement as iraded on the Email Id: tanmoy banenes & capilalsquarg in / rb & capitalsquarg. in
Stock Exchange whire e madmiunm volume of trading in b Equity Shanes of the Contact Person: Mr. Tanmoy Banerjes
Target Cormpany are recorded during such period SR Foghstration Ho: THMO000T 2214
Othwer Financial Parameters as on March 31, 2021
HAY per Equny-_qhare? 1.36* On behalf of the Acquirers |
Price Eaming Capacity Vialue per Equity Share A Place: Muinbai Sdi- |
Markil Basod Valee NA Darte: June 17, 2021 Sumathi Infratech Private Limited |

financi“. ep. .in




